Shop at Tirupati,

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
- AT HYDERABAD

O.A.No,1412/96

BETWEEN 3

K.Balaraman

AND

1, The General Manager,

- S,C.Rly., Rail Nilayam,
Secunderabad,

2. The Dy, Chief Mech,Engineer,
Carriage Repair Shop,

Settipalli Post, Tirupathi,
Chittoor Dist,

Counsel for the Xpplicant

s Applicant,

: HYDERABAD BENCH

Date of Order: 6,12,96

++ Respondents,

«» Mr,K.Sudhakar Reddy

Counsel for the ReSpbndents ee Mr,C.V,Malla Reddy

CORAM g
HON'BLE SHRI R,RANGARAJAN 3 MEMBER (ADMN.)

HON'BLE SHRI B,.S, JAI PARAMESHWAR : MEMBER (JUDL,)

X Oral order as per Hon'ble Shri R.Rangarajan,Member (Alm.) X

Heard Mr,K.,sudhakar Réddy, leammed counselfbr th

iU

applicant and Mr.C;V.Malla Reddy, learned standing counsel for

the respondents.

\

2. . The applicant states that he is a famlly member ¢f one

of the land displaced persons whose land was acquired by the

Railway authority through awa:d No,i/84 dt, 5,5.84 under survey

No, 20/6 of Settipalli to the extent of 60,0280 W&S—4ﬁhﬁﬁr1hﬂzr4¥f—

the-xaddiass for purpose of the construction of the Rai

N This OA is filed praying for a direction to the

4

A
to consider him for appointment t0 any post &P Group—DLt

c@’]{&m oo qudtn
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4,

tation in this comnection already,

tation is englosed to the 0A,

may now submit a fresh represen

&

2 .

The applicant submits that he had submitted a represen-

But no copy of the represen-
In view of the above the applicant'

tatioe’if so advised to the

concerned authority. If such a fresh representation is received -.

the same should be disposed of

with the rules expeditiously.

S,

//é(;

JAI PARAVESHWAR )
er - {Jydl,)

OA is ordered accordingly,

Dated.: 6th December,

by that authority in accopdance

No costs,

{ R.RANGARATAN )
Membe r (Pdmn, )

199

—

{Dictated in Open Court)
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Cipy totw

1. The General Manager, S,C.Rly, Railnilayam, Sec‘*bad,.

2, The Dy. Chief Mech. Engineer, Carriage Repair Shep,
Settipalli pPest, Tirupathi, Chitteer Dist

3. One copy to Sri. KeSudhakar reddy, advecate, CAT, Hyd,
4, One copy to Sri, C.V.Malla Reddy, SC for Rlys, CAT, Hyd
5. One copy teo Library, CAT, Hyd,

6. One spare CopYe..

Rsm/w
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CIMPLRID 3Jv ' APDPRMZD BY

: , o .
THE CENTRAL SOMINISTR.TIVG TRISUNAL
HYDZRZ3+D BINCH HYDZIRAS.D

THE HON'SLEZ SMRI R.R4 NGR4T s M{n )

AND

THEHIN'BLS SHRI B.5.J41 DARRMISHG. A
| : Mm{34
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